BEFORE THE HON’'BLE NATIONAL GREEN TRIBUNAL, SOUTHERN
ZONE AT CHENNAI

INTERLOCUTORY APPLICATION No. 59 of 2025 (SZ)
IN
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.... Applicant/ Appellant
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL, SOUTHERN
ZONE AT CHENNAI

INTERLOCUTORY APPLICATION No. 59 of 2025 (SZ)
IN
APPEAL NO. 30 of 2025 (SZ)

BETWEEN

ARJUN GOPALARATNAM

S/ o R. Gopalaratnam

No. 02, Nerkundram Village, Salavakkam post via Anambakkam
Pincode : 603107.

Email - yogeshwaranadv@gmail.com

Ph - 9566254546
.... Applicant/ Appellant

AND

1. State Environment Impact Assessment Authority
Rep by its Member Secretary,

3rd Floor, Panangal Maligai, No. 1,

Jeenis Maligai , Saidapet

Chennai - 600015

Email - mstnseiaa@yahoo.com

Ph - 044- 24359973.

2. Mr. R. Giridharan

S/o Rajendran

No. 12/113, 1st Main Road,

Moogambikai Nagar, Sikkarayapuram Extension
Gerugambakkam, Kancheepuram,

Chennai - 600 128

Email - giridharanrs2023@gmail.com
.... Respondents /Respondents

COUNTER FILED BY THE 2~d RESPONDENT

I, R. Giridharan, Son of Mr. Rajendran, aged about 31 years, having
address at No.12/113, 1st Main Road, Moogambigai Nagar, Sikkarayapuram
Extn, Gerugambakkam, Kancheepuram, Tamil Nadu - 600128, do hereby

solemnly affirm and sincerely state as follows:-

wel
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1. That I am the 2nd Respondent herein and as such I am well acquainted
with the facts and circumstances of the case and I am authorized to swear this

affidavit.

2, That the present Interlocutory Application has been filed by the

applicant herein seeking for the following relief:-

“A.  Condone the delay of 58 days in filing the present appeal challenging the
environmental clearance bearing identification no. EC23C0108TN5413025N,
the file no. 10372 dated 11.01.2025, issued by the 1st Respondent to the 2n4
Respondent.

B.  Issue such other orders as it deems fit in the interest of the case and

render justice.”

3. I humbly submit that the above Appeal No. 30 of 2025 has been filed by
the Appellant before this Hon’ble Tribunal on 10.04.2025 challenging the
Environmental Clearance G - dated 11.01.2025 granted by the
SEIAA-TN, the 1st Respondent herein, and the application for condoning the
delay has been filed on the same day, i.e., 10.04.2025. Hence, there is a delay of
59 days in filing the present application for condoning the delay in filing the

appeal.

4. I humbly submit that this Interlocutory Application in L.A. No. 59 of
2025 has been filed for condonation of delay of 58 days, however no sufficient
d by the Appellant for delay and the Appellant has made
tely in the affidavit to justify the delay by falsely

nvironmental Clearance was not communicated in

reason has been state
false averments delibera

stating that the grant of E

any way to the Appellant, and therefore, he received information only

thorugh RTI on 08.04.2025 and hence the delay is condonable by this Hon'ble

Tribunal, which is wholly false and liable to be dismissed at the threshold.
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5. Ih -
th : umbly submit the Appellant herein in the year 2022 had challenged
€ Environmental Clearance dated 20.09

2021 given to the 2nd Respondent in
Appeal No. 15 - :

f
of 2022. I further submit that this Hon'ble Tribunal had

allowed the sai '
e said Appeal by Setting aside the EC and remanded the proposal

b
ack to the 1st Respondent for reconsideration.

6. Ih :
umbly submit that subsequently the Environmental Clearance for

the project i i
f PTOject In question was granted on 11.01.2025 by the 1st Respondent only
a te e .

r due verification and perusal of available materials/records and
compliance of al] mandatory requirements as per Environment Impact

Assessment  (EIA)  Notification 2006, which included public
hearing/ consultation.

7. I submit that in this regard, the Post EC Monitoring process is
mandated under Clause 10(i)(b) - (d) of the EIA Notification 2006, which

states as follows :

- The project proponent shall prominently advertise in the newspapers
indicating that the project been accorded environment clearance and the
details of MOEF website where it is displayed.

- The MOEF and SEIAA /SEAC shall place the EC in the public domain

on Government Portal.

- The copies of the environmental clearance shall be submitted
by the project proponents to the Heads of local bodies, Panchayats and
Municipal bodies in addition to relevant offices of the Government who in

turn has to display the same for 30 days from the date of receipt.

Rt



8. I humbly submit that in full compliance of the above mandate,
subsequent to the issuance of the impugned clearance, the 1¢ Respondent had
uploaded the impugned clearance on its website on the same day, ie.,

11.01.2025.

9. I humbly submit that subsequent to the above, this Respondent had
communicated to the public at large about the grant of impugned clearance in

two leading dailies namely “Tamil Murasu” in Tamil on 21.01.2025 and

Business Standard in English on 21.01.2025.

10. I humbly submit that this Respondent had also communicated the
grant of the impugned EC to the local bodies on 21.01.2025 via post.

11.  In such circumstances, this Hon’ble Tribunal may consider the fact that
this Respondent has not only published the details of Clearance in the local
dailies but communicated the same to the local bodies as stipulated in the

impugned Clearance to cause the public to be aware of the same.

12. From the above, it is evident and proved that the impugned clearance
was made public on the website of the 1+t Respondent and by publishing the
details of the same in local dailies by this Respondent, as prescribed in the EIA
Notification and the appellant had knowledge of the same. In such case, when
the mandate under Clause 10(i) of the EIA Notification has been complied

with in its entirety and the limitation period hence starts from the date of

communication. However, the Appellant, has made false averments in the

application, to state that none of the procedure contemplated under the

Clause 10 (i) has not been complied with and that is why the Appellant had

not known about the EC and hence the delay, are all false and concocted

allegations made only to mislead this Hon'ble Tribunal and allow the
application with considerable delay and as such, an application that relies on
o sufficient cause with purely false averments which the appellant knows it
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to be false, cannot be sustained or permitted and is liable to be condemned

heavily and as such, the Present IA is not maintainable before this Hon

ble
Tribunal and the same is liable to be dismissed at the threshold itself.

13. I humbly submit that if the Appellant’s intention and concern was to

know the details regarding the issuance of the EC, he ought to have filed an
RTI in his own name immediately. However, the RTI filed along with the
Appeal shows that the application has been filed by other third persons and
not the Appellant and he relies upon the receipt of the RTI reply by such
persons as communication to him, which is evident of the fact that the
Appellant is not acting alone and this is nothing but an instigated appeal filed
with vested interest with no public interest involved, only to prevent this

Respondent from commencing Operations at the site for reasons beyond
alleged Environmental concerns.

14. I humbly submit that as previously stated, the Appellant had

challenged the earlier EC, dated 20.09.2021, in Appeal No. 15 of 2022 and the
same was filed without any delay. Now, the Appellant has yet again
approached this Hon'ble Tribunal with the present appeal, belatedly by
making false averments. It is pertinent to note that the Appellant was aware of
the due procedure involved in obtaining the EC and challenged the same
earlier. Hence, the Appellant cannot now claim ignorance in obtaining the EC

and filing the appeal without showing sufficient cause for the delay and by

making purely false averments.

15. 1 humbly submit that the false averments of the appellant cannot be
considered as sufficient reasons for the delay. Hence, the various allegations
made by the Appellant are false and also amounts to misrepresentation and

this delay application and the appeal may be dismissed at the outset on the

point of limitation and also on the ground of maintainability.
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16. 1 humbly submit that further the Appellant has alleged that the EC
ought to have been communicated to him, because he had filed the previous
Appeal in Appeal No. 15 of 2022, which is absolutely misplaced and there is
no rule or provision which mandates such specific communication and due

compliance of the Clause 10 of the EIA is deemed to be communicated to the

public.

17. 1 state that the Appellant with ulterior motives wants to unsettle
proceedings which have been issued in accordance with law. I state that the
very fact that despite being aware of the entire proceedings, the Appellant has
approached this Hon'ble Tribunal after the period of limitation would reflect
that he is abusing the process of law for his own vested interests. I state that
the above application to condone the delay is not maintainable on the ground

of limitation and has to be rejected at the threshold itself, in the interest of
justice.

18. I state that the above appeal is time barred, filed with vested interest

and devoid of merits. I state that any adverse order against this respondent

would result in severe hardship as the appeal is barred by limitation.

19. It is relevant to set out the brief facts by way of dates and events in

respect of the above :

| S1No. Date Event
1. 02.09.2023 | Application for Environmental clearance filed by
the 2nd Respondent
5. | 24.11.2023 426th SEAC meeting - additional
information/document sought from the 2nd
Respondent
— 3. | 01.08.2023 | 487 SEAC meeting - recommended to SEIAA for

et
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] the grant of EC ﬁ\

4. 13.08.2024 | 748" SEIAA meeting - additional particularsw
sought from the 2nd Respondent

5. 0212.2024 | 775t SEIAA meeting - reply of the 24 Respondent
considered and the proposal referred back to SEAC
to obtain recommendation.

6. 27122024 |523«d SEAC meeting - committee decided to
reiterate its recommendation made in the 487t
SEAC meeting.

7. 08.01.2025 | 787th SEIAA meeting - Authority decided to grant
the impugned EC.

8. 11.01.2025 | Impugned EC issued by the 1st Respondent

9. 11.01.2025 | Impugned EC uploaded in the website of the 1st
Respondent

10. 21.01.2025 | Impugned EC communicated to the local bodies.

11. 21.01.2025 | Communication of EC in Newspapers by 2nd
Respondent

12. 27.02.2025 | RTI sent by third persons.

13. 08.04.2025 RTI Reply received.

14. 10.04.2025 | Appeal with application for condonation of delay

B filed.
20.

I respectfully submit that the Appellant cannot make false averments or

plead his ignorance as to publication of the impugned Clearance on the

websites or in the newspapers. The impugned Clearance was within his

knowledge however he did not file any appeal within time, which clearly

shows his ulterior motive and vested interest. I submit that the 2nd

Respondent reserves his right to raise all grounds as against the merit and

NN

Lt
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allegations made in the Appeal, by way of a separate reply statement, if

necessary.

21. It is submitted that in respect of the condonation of delay application,
the conduct, behaviour and attitude of the Appellant relating to inaction,
negligence and bonafides, are relevant factors to be taken into consideration
while deciding the application. The reasons assigﬁed in the application are all
false and concocted to justify the delay and shall not be entertained.

Therefore, the application is liable to be dismissed.

22. It is further submitted that if the present application, which supports
itself purely on false averments made and absolutely no sufficient cause
shown, is allowed, then grave and irreparable prejudice will be caused to the
2nd Respondent and moreover, will set a dangerous precedent for others to
make false averments for the purpose of condoning the delay and as such, this
kind of conduct requires to be condemned and nipped in the bud and

dismissed at the threshold.

Under these circumstances, it is prayed that this Hon’ble Tribunal may be
pleased to dismiss the above application for condoning the delay in filing the
appeal with costs and pass such further or other order as this Hon'ble

Tribunal may deem fit and proper in the circumstances of the case and thus

Solemnly affirmed at Chennai /—

On this the 3w day of JUNE, 2025 v BEFORE ME

And signed his name in my presence , PTeSh )\,2
e o oMLET

A n
S\ i 3™ Fle
AN Lty el

*Q% Hpds , St ¢

render justice.
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4 PSPeL
Regd. Office: PSEB Head Office, The Mall Patiala- 147001
Corporate Identity No. U40109PB2010SGC033813,
Website: www.pspclin (Phone No. 01881-275289)
E-mail: se-hq-ggsstp-ropar@pspel.in
E-Tender Enquiry No. 7642/P-2/EMP-12872

37V Y:]VISTAAR FINANCIAL SERVICES PVT LTD|
AT Reoistered Ofice: Piot No 59 & 60- 23.22nd cross, 29th Main
BTM 2nd Stage, Bengaluru 560

DEMAND NOTICE
NOTICE UNDER SECTION 13(2) OF THE SECURITISATION AND
RECONSTRUCTION OF FINANCIAL ASSETS AND
ENFORCEMENT OF SECURITY INTEREST ACT 2002

Punjab State Power Corporation Lim

NOY 1 (VF
who have avaled loan against property from Vistaar Financial el L and faed 0 pay
s Non-performing Asset as per the guidelines issued by Reserve Bank of o Te Bonovs
have provided security of the immovable propery towards the loan, the detai of which are
escribed herein below. The detais of the loan and the amouns outstanding and payable by the
borrowers to Vistaar Financial Services Pvt Ltd as on date are also indicated here below. The
borrowers as wel as the public in general are hereby informed that the undersigned being the
Authorized Offcer of Vistaar Finandial Services Pt Lid, the secured creditor has iniiated acion
against the folowing borrowers under the provisions of the Securitzation and Reconsinuction of

Dated 13.01.2025

Dy.Chief Engineer/ Headquarter (Purchase Cell-2) GGSSTP, Rupnagar invites E-
Tender ID No. 2025_POWER _ 132828 _1 for procurement of turbine speed sensor
at GGSSTP, Rupnagar. For detailed NIT & Tender Specification please refer to
hitps:/leproc.punjab.gov.n from 15.01.2025 onwards.

CHENNAI | TUESDAY, 21 JANUARY 2025 Business Standard

PUBLIC NOTICE
e Level Environment Impact Assessment Authority (SEIAA) -|
adu (TN) as per their Letter No. SEIAA- EC Identification No.
EC23C0108TN5413025N, File No.10372, dated.11.01.2025 had issued
Environmental Clearance (EC) to Thiru. R Giridharan Sfo. Rajendran to|

amil

operate a quarry towards mining Roughstone & Gravel Quarry in N THEI00H COURT O 0
S.F.Nos. 367/1, 36712, 368/1G, 368/1H, 368/1, 376/1, 376/2, 376/3, AURAQLEGH T PETTON
37614, & 376/5 over an extent of 2.77.00 hectares of Edamachi Village, (
Uthiramerur Taluk, Kancheepuram District. The public can view the EC m,,m;m:""""“ L 80|
at Tamil Nadu Pollution Control Board (TNPCB), No.76, Mount Salai, ESHVARAPPA AGE: 62 YEARS, 0CC/
Guindy, Chennai - 600 032 and SEIAA, TN website a| IAGRICULTURE RO, HANO.105

i nicin. A MAKATHPET RACHOR

IDescrpti
North Chennai Registration District, Sembiyam SRO, Perambur Puraisawakkam Taluk
Iand bearing doorno.31, Ballard street, Perambur, Chennai - 600 011 comprised in Survey|
Nos.29/2 & 34/10A, T.5.No.80, Block No.29 of Peruvallur village, measuring an ex(eﬂl of
6924.32 SqFt or thereabouts and bounded on theNorth by: Immovable property
comprised inT.5:70.69: South by, Immovable property comprsed nTSNo 80,89 88857,
East by: Immovable property comprised in TSNo.81/1 & Ballard street; West by:
Immovable property comprised in T.S.No.70,79478/2; South East by: Immovable property
comprisedin TS No.82;

Schedule B-(Property hereby conveyed)

290 i

Regd. Ofice: PSEB Head Offce, The Mall Patiala- 147001
Corporate Identity No. U40109PB2010SGC033813, Website: www.pspdlin
Office of Chief Engineer, GHTP, Lehra Mohabbat
Email: ce-gndip@pspclin

Expression of Interest

Dy. Chief Engineer, GNDTP Bathinda invites Expression of Interest (EOI) from
interested parties for sale of Pond ash from Ash Dyke Area of GNDTP Bathinda
from 01.01.2025 to 31.12.2025. Detail is available at our website www.pspcl.in
Last date for submission is 31.01.2025 at 12:30 PM.

Note: Corrigendum and addendum, if any will be published online at official
PSPCL Website. www.pspcl.in

76155/

Schedule C-(Property hereby conveyed)
Flat bearing Flat No.103 and also FF-3 in the First Floor with super built up area ad
measuring 806 Sq.Ft inclusive of common areas situated at Door no.31, Ballard street,
Perambur, Chennai- 600011
Place: Chennai
Date:21-01-2025

For Vistaar Financial Semoes Pt Ltd
ised officer

GNDTP-01/25

POSSESSION NOTIC
Whereas, the authorized officer of Jana Small Finance Bank Limited under the Securlization And Reconstruction of Financial
Assets And Enforcement Of Security Interest Act, 2002 and in exercise of powers conferred under section 13 (12) read with ule 3
of the Security Iterest (Enforcement) Rules 2002 issued demand notices to the borrower(s)/ Co-borrowers(s) calling upon the bor-
rowers to repay the amount mentioned against the respective names together with interest thereon at the applicable rates as men-
tioned in the said notices within 60 days from the date of receipt of the said notices, along with future interest as applicabe inciden-
tal expenses, costs, charges etc. incurred il the date of payment andlor realisation

lithefolowing | | Note: Corrigendum & addendum, if any will be published online at Thiru. R. dharan, S/o. Rajendran,
https://eproc.punjab.gov.in No.12/113, 1st Main Road, Moogambigai Nagar, Sikkarayapuram
ot o | Crodior under ofte| | 76155 RTP-09/25 Extension, Gerugambakkam, Chennai - 600 128.
SARFAES| Act, um sessnofheppery the same. The pubiicin
e ooy |ousmingmng) | smirgssn GKMEF Kamataka Co-Opeatve ik roducers Federein Lited
026788 1. MriMrs HIMALAYAKUMAR. S, Rs.46,93,549.72)- | 06-01-2025 Kmf Complex, Dr. M.H. Marigowda Road Bangalore 560 029
M 2. MriMrs SARALA S saind Phone : Fax:
Co Borrower PSPCL e-mail : purchase@km'.coop

Rrfaar snevson sy=en (Corrigendum)

IFT No: KMF/PUR/NHPP/Tender-705/2024-25/Call2  Date: 17.01.2025

TENDER NOTIFICATION
[Through KPP Portal Only]

The Karnataka Milk Federation, Bangalore invites tenders from
eligible tenderers for Supply of Spares and Services for
Tetrapak Machineries at NHPP Channarayapatana on Annual

Ifo act for you In this case, on the forenoon of |

i should o besued.
1 you fal 80 o appear on the said date or any

‘without
Rate Contract Basis. Tender documents may be downloaded ‘notice. ]
from e-Pr website ‘ gov.in. The jand decided on
tenderers may submit tenders for on or before 04.02.2025 up to :ﬁ%&‘m Seel of s cour
03.00 P By Order of the Court|

EMD and other details can be seen in the tender document.

For Karnataka Co-Opp. Milk Federation Ltd.,
ctor (Purchase)

/-

SBFC Finance Limited

Registered Office:- Unit No. 103, First Floor, C&B Square, Sangam Complex,
Village Chakala, Andheri- Kurla Road, Andheri (East), Mumbai-400059.

POSSESSION NOTICE

Description of the Property: All thal Piece and parcel of Land and Building, Comprised in S.No.316/5, T.5.No.214, Block
No.13, measuring with an extent of 850 Sqft. Situated at Door No.69/1, Venus colony 3rd street, within the sub-
Registration District velachery and Registration District of Chennai Velachery Village and Taluk, Chennai District, and
bounded on the: North By: Vacant Land, South By: Door No.69/2, East By: 20 Feet Road, West By: Plot No.18 (par),

art
Korkar GramnBank) (RF
(Bankof In

R

el Loan No. ‘Borrowerl Co-Borrower/ 13(2) Notice Datel Outstanding| Date/ Time & Type of 3yraifAn e
No. g Guarantor/Mortgagor Due (in Rs.) as on Possession
1 | 45949440000026 1) M Chennal Chicken Centre, Rep By iis 127172024, Date: g_m 1915
. Mrs. Gomatheeswari, 2) Mrs. Rs.9,49,597.11 /- Time: 11: [RF ent, i amtenance o] T 28.01.2075
45949670000042 MPLS LINKS AND EMPANEI.MENT UF VEHDIJNS FOR BRANCHES/ |
3) MirSelvaraj M as on 11-11-2024 Symbolic Pnssesslon OFFiCES Frsdsh Gramn Gan, Vara

k) (RE/40/5G Mired
India Sponsored Rzglnnllkulal Banks.RRBs)
ef. No: HO/IT/MPLS/RFP-01/2024/150 Dated 01.01.2025

@ AT A
[ Tender Section # Tender Sr. No.-442A, dated 16.01.2025 3|

(As per Rule 8(2) of Security Interest ent) Rules, 2002)
Whereas the undersigned being the Authorized Officer of SBFC Finance Limited under the Securitization, Reconstruction of Financial
Asses and Enforcement of Security Interest Act, 2002 and in exercise of the powers conferred under section 13 (12) read with Rule 8 of
the Security Interest (Enforcement) rules 2002, issued Demand Notices upon the Borrowers/Co-borrowers mentioned below, to repay the
amount mentioned in the notice within 60 days from the date of receipt of the said notice.
‘The borrower/Co-borrowers having failed to repay the amount, nofice is hereby given to the Borrower/Co-borrowers and the public in gen-
eral that the undersigned has taken possession of the property described herein below in exercise of powers conferred on hiny her under
Section 13(4) of the said Act read with Rule 8 of the said rules on the below-mentioned dates.
‘The Borrower/Co-borrowers in particular and the public in general is hereby cautioned not to deal with the property and any dealings with

‘www.aryavart.rrb.com

the property will be subject to the charge of SBFC Finance Limited.

. Situated within the Sub-Registration District of Velachery and the Rag|slrzncn n.smm of South Chennai e ey 7 o 2 e et 7 et | | eper b subec o e charg e e
145959420000242 1) MrV. Nandha Kumar Rs. 53 21 zzz ,'9 " | T g &1 e, srafad @ [ [NoJ Date of Demand Notice P! P Possession Notice (Rs.)
145959430000752 2) Mrs Kala Ranita N g T SR R 4 @ A @ o aRad B o € 1]t G, AT P03, comprised Rs.

o thé Property: All Tl piece and parcel of e Fiat bearing No.ST, Second Fioor, Flal area 936 sq1., including 2 86V G, e f“am“‘v"m‘a;? Pty s A
[common area flat known as "Erlions Nethra, together with 600 sq.ft., undivided share of land out of 2103 sq.f, bearing Door The Singareni Collieries Company Limited 3:GOPAL M, A h, SEpp i | (Rupses Tueeky One
No.17/1-33, 4th Street, New Colony, Velachery, Chennai - 600 042, comprised in S.No.149/2 as per Town Survey Land Register (A Government Company) Al having address at, No. 17040, | Thiruvallur Distit and bounded on the - North by- Vacant Land, South | - akhs) Four Hundred
S.No. 1492 Part, T.S.No.52, Block No.38, situated at Velachery Village, Velachery Taluk, Chennai District and the land bound- Regd. Ofﬂce Pathiyal Pettai, Thiruvalur, by- 23 feet East West Road, East by- Plot No.4, West by- Plot No.2 Having Sixty Nine Only)
ed on the: North by: Chellappa's Land, South by: New Colony Road, East by: Rajalakshmi Land, West by: Raman's Land, S TEMoGs BOTicE Taminadu- 602001 linear measurement: East to West on Northern side: 43 feet, a5 on 22nd May 2024
Measuring: Northern Side: 49 Feet 9 Inches, Souther Side: 46 Feet 4Inches, Eastern Side: 47 Feet 3inches, Wester Side: 40 | [Tenders have been pubished 55 foowng Senvcs Vet Pocurement trough e rocuremen st o West on Souther side: 43 feet, North to South on Eastem side: 55 e,
Feet. Situated within the sub Registration District of Velachery and Registration District of Chennai South. platiorm. For details, please visit htps:/tender Date of Possession: 17th January 2025
3 | 3527044000100 | ") Mis- Kiruba Dresss, Rep by s Prop. Mrs. 07/1172024, Date: 18-01-2025, S g f bid(s) [The Borrower's atent b T3 of the Ac.in respectof ime avaiable, o redeem the scured assels.
Kiruba, 2) Mrs. Kiruba, Rs. 9,00977.74/- Time: 02: 32 PM for panel al STPP, Jaipur, Manchefial,| [ place; THIRUVALLUR Sd/- (Authorized Officer)
3) Mr. Sundar, V 4) Mr Vijaykumar A, as on 05-11-2024 Symbolic Possession | [Telangana - 04.02.2025 - 12.01 PM Dated: 21.01.2025 SBFC Finance Limited.

Property: Al fhal Piece and parcel of Land and Bulding, comprised in Grama Natham S No.335/1 as per| [E312! JUW iy T

[EST2400114 - Rebabbiting of joumal bearings and mmsx pads of main turbine and TOBFP al
-04.022025 -

TSLR New T.S.No.135, ward No.H (Block No.5) measuring with an extent of 495 sq.Ft., situated at Door No.21,

[EST240011

_ i SPp) - 1ED
Koil Sireel, padi, chenna- 600050, Pai Vilage, Ambattur Taluk, chennai Distict and bounded on the: North by: 4 % Feat [ [EST2A00TE Temm R s aehr

mmon pathway, by: Ayothiamman Kol Street, East by: 8 Feet Common pathway, West by: Property belongs to

oo aoe| |EDELWEISS RETAIL FINANCE LIMITED

3 Y
Mrs.Gunavathy, Measuring with an extent of 495 Sq.ft, East to West on the Northern Side: 12 Feet 9 Inches, East to West on | [E022400339 - Procurement of Tooth

the Southern Side: 12 Feet 9 Inches, North to South on the Eastern Side: 38 Feet 4 Inches, North to South on the Western Side:

footh points, Adapters and Locks for HEMM Buckets under Rael
Contract for a period of 2 years - 30.01.2025 - 17:00 Hrs.

Regd Office: 5th Floor ,Tower 3, Wing B, Kohinoor City Mall,
Kohinoor City, Kirol Road Kurla (W), Mumbai-400070.

38 Feet 4 Inches. Within the Sub-Registration District of Vilivalkkam and in the Registration District of Central Chennai

30.01.2025 - 17:00 Hrs.

[E152400340 - NDT of Steel Bunkers, Ganlries and Civil Structures of various CHPS of SCCL -

Regional Office at No.19,7th Floor, Kochar Towers, Venkatnarayana Road, T.nag: 600017.
\UCTION STATUTORV 30 DAYS SALE HOTICE

Sale by E-

Security Interest Act, 2002 and The Security

; Al that Piece and parcel of Land and building, Comprised in S.No.172/38, as per present TSLR,

4 1) Mrs. Latha R Rs. nz’:“;annzza"n I Date: 3—015~92ﬂAZ“5, E152400338 - Procurement of MS Pipe HFIW 5 4MM THICK 139.7MM OD - 30.01.2025 - 17:00 Hrs.
2) Mr. RaviC as on 11.11-2024 Symbolic Possession | [EV72400343 - Comprehersive ANC for CCTV Cameras o a perodl Two years-03.02.2025 17:00 Hrs.

[E142400350 - Excavalion, Loading. Transportabion and Delivering of Godavarl River Sand fom|

Interest (Enforcement) Rules 2002.

Notice is hereby given to pubic in general and in partcular to borower and guarantor that below mentioned property will be sold on “AS IS|
WHERE IS, “AS IS WHAT IS” AND “WHATEVER TH

{ERE IS” for the recovery of amount as mentioned in appended table til the recovery of loan|

Description of the Property:
New T.S.No.4/1, measuring with an extent of 1733 sq.ft., Situated at ward No.A, Block No.25, Kalathumettu street, Mittanamalli

Village, Avadi Taluk, Thiruvallur District and bounded on the: North by: 6 Feet Common Passage and Property belongs to Mr. | [2.ncine fora period of 2 ye

[Janagama Village Lease area to Stowing Bunkm o| GDK No.1 and 3 incline and GDK No.2 and|
ars - 05.02.2025 - 1

dues. The said property is mortgaged to Edelweiss Retail Finance Limited for the loan availed by Borrower(s), Co borrower(s) and Guarantor(s).

C. Lokesh, South by: Property belongs to Mrs. S Mageshwari, East by: Property belongs to Mr. Kasi Viswanathan, West by:
Property belongs to Mr. C. Mohan. Measuring with an extent. East to West on the Norther side: 40 Feet, East to West on the

Southem side: 43 Feet, North to South on the Eastem Side: 41 Feet, North to South on the Western Side: 42 Feet. Situated at
within the Sub-Registration District of AVADI the Registration District of South Chennai.

Whereas the Borrower's Co-Borrower's/ Guarantor's/ Morigagors, mentioned herein above have failed [0 repay the amounts due,
notice is hereby given to the Borrower's mentioned herein above in particular and to the Public in general that the authorised
offcer of Jana Small Finance Bank Limited has taken possession of the properties/ secured assets described herein above in

exercise of powers conferred on him under Section 13(4) of the said act read with Rule 8 of the said rules on the dates mentioned
above. The Borrower's/ Co-Borrower's/ Guarantor's/ Mortgagors mentioned herein above in particular and the Public in general are
hereby cautioned not to deal with the aforesaid properties/ Secured Assets and any dealings with the said properties/ Secured
asses will be subject to the charge of Jana Small Finance Bank Limited.
Place: Chennai \

Date: 21-01-2025

for the year 2024-25. (‘Invited under earmarked

DLI7.01.
Chummary, T-2 e & Db tps Quares okc

Sd/- Authorised Officer.
For Jana Small Finance Bank Limited

: The Fairway, Ground & First Floor, Survey No.

earmarked works - SCCL

The secured creditoris having Symbolic possession of the below menioned Secured As

[E052400349 - Procurement ol HQ, NQ Wireline Dm Flods ‘pertaining 1o Exploration division of|  [SI- Pri Date & Time of
[GM and RGM regions - 05.02.2025 - 17:00 Hrs. No.|  Borroweris)l Guarantorls) Amount of Recovery “‘““"”v ce and EMD the Auction
[E082400341 - Procurement of Plastic Pedastals for Coal Tubs under RC for 2 years - 06.02.2025| Deepa K (ugal Hair And Rs.2,58,33,184/- (Rupees Two crore Fify Eight [Reserve Price :Rs.4,96,60,000/-

Hrs. GM (WP)| R.p.mn tive Of Deceased khs Thirty Three Thousand One Hundred (mes;w"%mre rx:ms)n 28022025
— ,,] scripion T Subject Estimated Contr Borrower Karunanidhi A) And | Eighty Four Only) and R.11,68,001/- (Rupees |  Lakhs Sixty Thousand Only) | gepyeen 11 am o 12
e o e ! L& act Value - Last date andime. | | 4| 5000, i (Legal HairAnd | Eleven Lakhs Sity Eight Thousand One Only) | Eamest Money Deposit: Noon (With 5
3772232/2024-25, DUTA.01.2025 - Mannance and Regai works 0 pubicbulgngs al ol 3 485,000 pm Noon (With

Jony BhegeipaliAves 4505101205 U DG G BHPL Representative Of Deceased Co- | as on 09.01.2025 + futher Interest thereon + .66, Vinutes Unlimited

s “’a"a' iArs o cne year riod rrower Shenbagam K) And | Legal Expenses for LCHELAPOO00034304, and| (Rupees Forty Nne Lakhs S | p g6 xtensions)
7812024 nd zone, Karthikeyan $ ( Co-Borrower) LCHELAP0000085029. Six Thousand Only).

eligible to pamuvme "), Mancherial (Dist)-T.S. - Rs 39.42.721,

Corporate, Bnadradn Ko(naguuem District, Teiangana State ("Invited under |
)R SaT1 620" 030220250400

ey e ag . @€ | Date & Time ofthe Inspection: 01-02-2025 between 11.00 am to 300 pm | Symbolic Possession Date : 19-12-2024

Description of the secured Asset : All That Piece And Parcel Land And Building, Bearing Door No.149/1a, Velachery Road, Selaiyur, Chennai
600 073, Land Measuring 4800 SqFt, Out Of 9600 SqFt, With Half Share Of The Right Over The Passage In 400 Sq Ft, Comprised In
SN0 333/A2be, Selaiyur Vilage, Tamabaram Taluk, Kanchipuram Distict And Land Bounded On The:- North By: TV. Jayaramachandrans’
Propery; South By: Velachery Main Road, Nethajis Property; East By: Jayaramachandrans's Property, Nethajis Property; West By:
Lingathaiyas Property. Stuate Within The Sub- Registration District Selaiyur And Registration District Of Kanchipuram.

| n 4 [ L-
for the year-2024-25 at Ganeshpuram area)

T Communty only wo
GM (Civil)

i
JANA SMALL FINANCE BANK 10/1,11/2 & 12128, Off Domlur, Koramangla Inner Ring Road, Next
(A Scheduled Commercial Bank) to EGL Business Park, Challaghatta, Bangalore-560071.
Branch Office: No.28/36, 1st Floor, South West Boag Road, T Nagar, Chennai-600017.

[RG.UCVL/ET-145(10)/2024-25, DL13-01-2025 -

[R.0.No.: 909-PP/CL-AGENCY/ADVT/1/2024-25

SHRIRAM HOUSING FINANCE LIMITED

Head Office: Level -3, Wockhardt Towers, East Wing C-2 Block, Bandra Kurla Complex, Bandra (East),
Mumbai 400 051; Tel: 022 4241 0400, 022 4060 3100 ; Website: http://www.shriramhousing.in
Reg.Off.: Srinivasa Tower, 1st Floor, Door No.5, Old No.11, 2nd Lane, Cenatoph Road, Alwarpet, Teynampet, Chennai-600018
Branch Off : Srinivas Tower |First Floor | Cenatopha Road | Thenampet| Chennai - 600018

APPENDIX-1V-A N3 SUNITR(FATEIG]] SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES

E-Auction Sale Notice for Sale of Inmovable Assets under the Securitization and Reconstruction of Financial Assets and Enforcement of Security
Interest Act, 2002 read with provision to Rule 8(6) of the Security Interest (Enforcement) Rules, 2002.

Notice is hereby given to the public in general and in particular to the Borrower/s and Guarantor/s that the below described immovable properties
mortgaged/ charged to Truhome Finance Limited, the Physical possession of which have been taken by the Authorized Officer of Truhome Finance
Limited, will be sold on “As is where is”, “As is what is” and “Whatever there is” basis in e-auction on 22nd February 2025 between 11 a.m.to 01.00

years 2024-25 and 2025-26 (2 years) in RG-| Area, GOK - Rs.28,15,890)- - os.m_ms-uw

s

of filter beds at GDK.11 Incline For the| Note:- 1) The auction sale will be conducted online through the website hitps:/isarfaesi.auctiontiger.net and Only those bidders holding valid

e, 0 PROF § PHOTO PROCF, AN CARD s e dly ot pme of EM trough DEEAND DFAFT HEFTRTGS sl o k-
to participate in this “online e-Auction”.

z) The intending bidders have to submit their EMD by way of remittance by DEMAND DRAFT / RTGSINEFT to:

Beneficiary : EDELWEISS RETAIL FINANCE LIMITED, Bank: STATE BANK OF INDIA Account No. 65226845199 -, SARFAESI- Auction,

EDELWEISS RETAIL FINANCE LIMITED, IFSC code: SBIN0001593.

3) Last date for submission of online application BID form along with EMD is 27-02-2025.

4)For e tems andcoditonof e sl e il he wobsts:saaes actonier.nt o Plesse contact r Ml St

Help Line e-mail ID:
unbn. No. 9962784954 7710017976

Date: 21.01.2025
Registered Office: The Fairway, Ground & First Floor, Survey No.10/1,11/2 &12/2B, Off Domlur,

JANA SMALL FINANCE BANK Koramangala Inner Ring Road, Next to EGL Business Park, Challaghatta, Bangalore-560071.

(A Scheduled Commercial Bank) | Branch Office: No. 28/36, 1st Floor, South West Boag Road, T Nagar, Chennai-600017.
DEMAND NOTICE UNDER SECTION 13(2) OF SARFAESI ACT, 2002.

Whereas you the below mentioned Borrower's, Co-Borrower's, Guarantors and Mortgagors have availed loans from Jana Small Finance Bank Limited, by morigaging your
immovable properties. Consequent to default comitied by you all, your loan account has been dlassified as Non-performing Asset, whereas Jana Small Finance Bank
Limited being a secured creditor under the Act, and in exercise of the powers conferred under section 13(2) of the said Act read with rule 2 of Security Interest (Enforcement)
Rules 2002, issued Demand Notice caling upon the Borrower's/Co-Borrower's/Guarantor's/Mortgagors as mentioned in column No.2 to repay the amount mentioned in the
notices with future interest thereon within 60 days from the date of notice, but the notices could not be served on some of the for various reasors.

GM (RG-1)

Sdi Authorized Officer
Edelweiss Retail Finance Limited

Boundaries (As per Tech.Report) :East :S.No.67/29, West :R.S.No.67/27, North :R.S.No.67/26 &67/30, South : Road

For detailed terms and conditions of the sale, please refer to the link i i ti

Finance Limited website.
Place : Pondicherry
Date : 21-01-2025

php provided in the Shriram Housing

Sd/- Authorised Officer
Shriram Housing Finance Limited

: 5 Name of Borrower/ Date of NPA
p.m. for recovery of the balance due to Truhome Finance Limited from the Borrowers And Guarantors, as mentioned in the table. Details of Borrowers and :;— Co-Borrower/ '-:'L" o::‘;""‘";'u':- Details of the Security to be enforced & Demand I:"R':"'I':";:
Guarantors, amount due, Short Description of the immovable property and encumbrances known thereon, possession type, reserve price and earnest | Notice date :
money deposit &increment are also given as: 2 1) Mrs.Sridevi |All that Piece and parcel of Land and Building, Comprised in S.N0.69, New T.S. No.21/1, Block|
Wio.Loganathan M, No.20 as per Patta New TS No.21/ 23, Measuring with anExtent of 280 S, of Land and Common| o 1
Name of Borrowers/ Date & Amount Re Price (Rs Earnest Money | Date & |  Contact Person No.22, Manjakollai [Loan Account No. |Pathway 48 Sq.ft., admeasuring Total extent of 328 Sq.ft., Situated at Door No.29, New Door No.21,| ats
Co-Borrowers/ of eserve Price (Rs.) Deposit Details | Time of | and Inspection Street, Aminjikarai, | 4597943000012 |Manjakoliai Street, Aminjakaria Village, Egmore-Nungambakkam Taluk Chennai District. Bounded| 01-01-2025 | Total Amount
Guarantors/Mortgagers Demand Notice & Bid Increment EMD) Details. | Auction date Chennai-600020. | 4597942000523 [On the: North of: Property belongs to Mrs. Sakunthala and others & Passage leading to| & o
2 2) Mr. Loganathan M| Loan Amount: | Manjakollai Street, South of: Land belongs to Mr.Thangappan, East of: Land belongs to Mr. Notice Sent .
1. Mr Savundar (Borrower/Applicant) 10th October, Rs.14,49, 600/ EMD amount to be | 22nd | PD customer care Sio. Mani, No22, | Rs.313711- [Ganesa Nadar, West of: & Feat Lane. Measure: Measuring wih Extent of 280 Sq., Eastto West]  On | 5 79 va 48
/0 Vasudevan 2024 (Rupees Fourteen Lakhs Forty | deposited by way of | Feb number 022 - Marg?“mzkua Street, | Rs.20,09,154 |on the Northem side- 20 Feet East to West on the Southem side-south, North to south on the| 4709 905 | =" "~ -
. . i RTGS/ NEFT to the 40081572, injiarai, Eastern side- 14Feet, North to south on the Westem side-14Feet. Within the Sub- Registration|
g:’;e‘::‘v “a‘I '::kf'”"’a g",‘ Mﬂ';:';ﬂ",‘:a""::‘h';"“ B, BT Nine Thousand Six Hundred accﬂ/u it 2025 Chennai-600029. District of Anna Nagar and in the Registration District Central Chennai.
Pl s 52,09, Only) & Therefore given to the Borrower/Co-Borrower/Guarantor & Mortgagor as mentioned in Column No.2, caling upon them o make payment of the aggregale amoun as shown in col
L b (Rupees Nine Bid Increment mentioned herein | Time, Singh § umn No.6, against all the respective Borrower/Co-Borrower within 60 days of Publication of this notice as the said amount is found payable in relation to the respective loan account
Also At: Mr Savundar Lakhs Five s, 30,0000 " below: 11.00 18426045685 as on the date shown in Column No. 6. It is made clear that if the aggregate amount together with future interest and other amounts which may become payable till the date of pay-
s. 20,000/- and in sucl . + ment, is not paid, Jana Small Finance Bank Limited shall be consirained to take appropriate action for enforcement of security interest upon properties as described in Column
SUJI CARDS Thousand Three muliples BANK NAME- AXIS | am. No. Please note that this publcation is made vt o 0 such s o emedes s ar valabe o Jana Small Finance Bank Limited against the Borrower's/Co-
No. 48, R.S. No. 67/79, Mariamman Kovil Hundred and Fifty BANK LIMITED to the sai the law, you are further requested to note that as per section 13(13) of the said act, you are restrained/prohibited from
Street, Pillaiyarkuppam, Thondamanatham s only) e BRANCH- BANDRA | g1.00 James Clement disposing of ordeahng with the above sewmy or transferring by way of sale, lease or otherwise of the secured asset without prior consent of Secured Creditor.
Pondicherry — 605 502 even Only) in -arnest Money - 917200281906 Chennai Sdi- Authorised Officer, For Jana Small Finance Bank Limited
2. Mrs. Jothi (Co-borrower/Co-Applicant) respect of Loan Dercait(EHD) () ’\Kﬂlﬁ:\;‘; Al COMPLEX, | pm.
/0. S Munusamy Account No. Rs.1,44,960/- (Rupees One . JANA SMALL FINANCE BANK | Registered Office: The Fairway, Ground & First Floor, Survey No.10/1, 11/2 & 12/2B, Off Domlur, Koramangala Inner Ring Road, Next to
No. 48, RS, No. 67/79, Mariamman Kovil | SHLHPONDO0OO | Lakh Forty Four Thousand and BANK ACCOUNT Property 'ﬂfﬂﬂﬂ'"" Jsorsacaveciied | EGL Business Park, Challaghatta, Bangalore-560071. Branch Office: No.28/36, 1st Floor, South West Boag Road, Tnagar, Chennai-600017.
Street, Pillaiyarkuppam, Thondamanatham 612ason Nine Hundred Sixty Only) | NO- Current Dale: DEMAND NOTICE UNDER SECTION 13(2) OF SARFAESI ACT, 2002.
Pondicherry - 605 502 09.10.2024 Last date for submission of | A€count No. 21st February 2025 Whereas you the below mentioned Borrower's, Co-Borrower's, Guarantor's and Mortgagors have availed loans from Jana Small Finance Bank Limited, by mortgaging
7 & . 911020045677633 Time 11.00 a.m. & your immovable properties. Consequent to default committed by you al, your loan account has been ciassified as Non-performing Asset, whereas Jana Small Finance
Date of Possession & Type EMD: 21st February 2025 YESC CODE e 100am. it Bank Limited being a secured credior under the Act, and in exercise of the powers conferred under section 13(2) of the said Act read with rule 2 of Security Interest
18th December 2024 & Physical Possession Time 10.00 a.m. to 05.00 o 04.00 p.m. (Enforcement) Rules 2002, issued Demand notice calling upon the Borrower's/ Co-Borrower's/ Guarantor's/ Morigagors as mentioned in column No.2 to repay the amount
E Notk pm. UTIB0000230 mentioned in the notices with future interest thereon within 60 days from the date of notice, but the notices could not be served on some of them for various reasons.
ncumbrances known | Not Known o Name of Borrower/ Loan Account Date of NPA &
ST :; 1 Guarantor! No. & Loan Details of the Security to be enforced Demand ‘:'“R:";"”D::
5 Mortgagor Amount Notice date 3
Allthat piece and parcel of Vacant Plotis situated at Puducherry Registration District, Villianur Sub- Registration District, Villianur Commune Panchayat Limit, Village No. 1{1) Ms. Kannan, Prop. Jay_sri Store, MBMMM A_“ that piece and parcel of Land and Buiding,
26, Pillaiyarkuppam Revenue Village, Pillaiyarkuppam Village, R.S.No. 67/28, Cadastre No. 102 pt, patta No. 53(N) comprised in 01 Are 29 Centiare or 1388 Sq.Ft., out Q:(Z“:kk:‘t“g“gaghg::! sgnlomg' Loan Account :IZTDSQ:;D;BNZ?;; i:;z”f:; in 'Ohld; x:;zgmzvsgsﬁpi ':‘:‘;N;“ggg; NPA Date:

u i y , Measuring wi . situ Totl Ansduit
of it measuring East to West Southern side 03 Ft., from there |ow.ams N?nn Western side 36 Ft., from there towards West Southern Side 23 Yz Ft., from there towards 2) M. Kawnan, Sl M. No. No94, Ambal Nagar Balaji Avenue Tth Steet, MangaduB Vilage,| 01:01-2025 out
North Western side 16 7z Ft., from there towards East Northern side 26 72 Ft., Ft., from there towards South Eastern side 52 Ft., an extent of 545 Sq.Ft., of Vacant Plot No.94, 7th Cross Taluk, District and Bounded on the: North by: " ason
and bounded onthe; Eastof : Savundar & Property belongs to R.S.No. 67/27, Westof : Property belongs toR.S.No. 67/29, Northof : Municipal Road & Property Street, Balaji Avenue, Ambal Nagar, Plot No.50, South by: Plot No.52, East by: Road, West by: Plot No.48. 16.01.2025
belongstoR.S.No. 67/29, Southof : Property belongsto R.S.No. 67/26 & 67/30 (&r;en:n(ar—swiz 13) M’:l D“‘:";:' Loan Amount: &a;“""g dEas:;umF Wes;‘“‘ mme mhem z‘\“E‘:O F"; ;dEasztomF Wes;‘;hme Notice senton| o 4.02,011.30

i i s s " i | pac et Vill /0. Kannan Rajapandiyan, No.94, uthem side: 30 Feet, North to South on the Eastem Side: 20 Feet, North to Ml
Sihedu’:e 206 Allthat piece andRpameI o!v \1acanl Plotis situated at Puduc;e;rx Reeglslzr;ngn Dlstnc; \/|I1hua;|uv Sub- Regnsl;ath\‘on DISﬂIFL vﬂhaun‘uL anr;rréune Panch:;gts, Tth Cross Street, Balaji Avence,| RS:590.000- |South on the Westem Side: 20 Feet. Siated at within the Sub-Registration 18-01-2025
Vilage No. 26, evenue Village, Pillai Village, R.5.No. 67/28, Cadastre No. 102 pt, patta No. 53(N) comprised n 01 Are 29 Centiare or Ambal Nagar, Chennai-600122. District of Kundrathur and Registration Distictof South Chennai.
Sq.f;outof texcept 549 5.1t andretained ramaining 343 S0 1, Notice is therefore given to the Borrower/ Co-Borrower/ Guarantor & Mortgagor a olumn No.2, [ ho,

of

pay

in column No§, against al the respective Borrower/ Co-Borrower within 60 days of Publication of this notice as the said amount is and payable in relation to the respective loan

account as on the date shown in Column No.6. It is made clear thatif the aggregate amount together with future interest and other amounts which may become payable til the date

of payment, is not paid, Jana Small Finance Bank Limited shall be constrained to take appropriate action lm en!omemem of security inerest upon propertes as described in

Column No.4. Please note that this publication is made without prejudice to such rights and k Limited against the Borrower's/

Co-Borrower's/ Guarantor's/ Mortgagors of the said financials under the law, you are further requested to r\oﬁe that s per section 13(\3) of the said act, you are restrained/
b prior consent of Secured Credior

Sd/- Authorised Officer, Jana Small Finance Bank Limited
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